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FINAL ORDER NO. - 72562/2018 

 

 

Per: Archana Wadhwa 

 

 Learned advocate appearing for the appellant draws 

my attention to the written submission filed by him, 

bringing on record that the appellant during the 

pendency of the proceedings before Tribunal expired on 

3rd September, 2018 and as such his appeal would get 

abated in terms of provisions of Rule 22 of the CGET 
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Procedural Rules, 1982. Death certificate also stand 

placed on record.  

2. In view of the above, appeal gets abated and is 

disposed of accordingly.  

(Dictated & Pronounced in Court) 

 

 Sd/- 

 

 

  (Archana Wadhwa) 

 Member (Judicial) 
  
Lks 


